
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH    

AT CHENNAI 

 

  OA No 155 OF  2021 
     

IN THE MATTER OF:  

KONDRU MARIDIYYA   

          ……. Applicant 

Vs 

 
STATE OF ANDHRA PRADESH AND OTHERS     

          …. Respondents 

 

 

REPORT FILED BY THE APPCB 7th RESPONDENT  
 

 

DATE – 20 .07.2024  

 
 
 
 
 
 

 

 

M/s MADHURI DONTI REDDY 
ADVOCATE 

STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH 

A.P. POLLUTION CONTROL BOARD 

#26, S2, Royal Castle, Gill Nagar Extension, Choolaimedu, Chennai – 600 094. 

Mobile: 98407 98460 / 63831 21322,  
Email: reddymadhuri09@gmail.com 

mailto:reddymadhuri09@gmail.com


BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH 

AT CHENNAI 

Original Application No.155o0f 2021 &I.A. No. 101 of 2021(SZ) 

IN THE MATTER OF: 

KONDRU MARIDIYYA 

S.C. Colony, 

Gunupudi Village, Nathavaram Mandal, 

Vishakapatnam District - 531 115 

Email: litigation.life@gmail.comPh: +91 9312407881 

. .APPLICANT 

VERSUS 

1. State of Andhra Pradesh 

Through the Chief Secretary 

Building No. 1, 1st Floor, Interim Government Complex, 

A.P Secretariat,Velagapudi Guntur 

Email: cs@ap.gov.inPhone : 0863-2441024 wee RESPONDENTS 

And 7 others 

INDEX 

It is certified that all the documents contained in the above annexure are true 

copies. 

SI.No. Description of the Document Page No. 

1. | Report of APPCB 1-2 

2. | Annexure -I 3-6 

The Hon’ble NGT Order dated 24.07.2023 

3. | Annexure - II 7-60 

Report submitted to the District Mines and 

Geology Officer(FAC) & Nodal Officer, Anakapalli 

District dated 23.08.2023. 

4. Annexure - III 61-62 

The Hon’ble NGT Order dated 16.02.2024 

5. Annexure - IV 63-76 

The CTE Order dated 04.12.2014, 1st CTO Order 

dated 06.05.2021 & renewal CTO Order dated 

14.06.2022 

6. | Annexure-V vr 

The notice issued to the mining unit on 

08.05.2023 

Date: 19.07.2024 gGura— 
Busi unenial Engineer, 
APPCB, Regional Office, 

Visakhapatnam 
Environmental Engineer 

A.P Pollution Control Board 
Regional Office, Visakhapatnam



Report on Original Application No. No.155 of 2021 & I.A. No. 101 of 2021(SZ) 

before the National Green Tribunal Southern Bench, Chennai filed by Sri 

KondruMaridiyya against M/s. J. Lakshmana Rao (Laterite Mine) located at 

R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion), Bhamidika (V), H/o 

SaruguduGrampanchyat, Nathavaram (M), Anakapalli District (earlier 

Visakhapatnam District). 

It is to inform that Sri Kondru Maridiyya filed an application in Hon’ble NGT on 

03.07.2021 regarding the unauthorized laterite stone mining activity being done in 

a forest area without obtaining Forest Clearances and non-compliance of Forest 

(Conservation) Rules, 2003. Further alleged that the respondent Sri J. Lakshmana 

Rao (5t respondent) is conducting mining operation of “Laterite” building stone on 

the basis of the permission granted for a period of 20 years over an extent of 121 

Hectares of forest land situated in Un-surveyed Hill Pormboke(USHP) 

Bamidikaloddi Village, Hamlet of Sarugudu Gram Panchat, Nathavaram Mandal, 

Visakhapatnam District of State of Andhra Pradesh. Further they have expanded the 

road which was originally intended for the members of Scheduled Tribes 

Community who were residing in the forest area, without any permission from the 

Forest Authorities as it is not a permissible activity in the forest area. The 

construction of the road is also against the provisions of the Scheduled Tribes and 

other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006. 

The Hon'ble National Green Tribunal, Chennai vide order dated 24.07.2023 has 

issued orders by reconstituting the Joint Committee to inspect the area in question 

and submit a factual as well as action taken report in terms of the violations pointed 

out by the applicant. Copy of the Hon’ble NGT Order dated 24.07.2023 is enclosed 

(Annexure-I). 

(i) Scientist - MoEF&CC, Integrated Regional Office, Vijayawada. 

(ii) District Collector - Anakapalli District. 

(iii) District Forest Officer - H.Q. Narsipatnam, Anakapalli. 

(iv) Senior Officer from the Department of Mines and Geology, 

(v) Environmental Engineer - Andhra Pradesh Pollution Control Board, 

Regional Office, Visakhapatnam. 

In compliance of the Hon’ble NGT order dated 24.07.2023 and as per the note 

orders of the District Collector, Anakapalli 07.08.2023, the Joint Committee 

members inspected the area in question on 16.08.2023 and submitted report to the 

District Mines and Geology Officer(FAC) & Nodal Officer of the Joint Committee,
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Anakapalli District on 23.08.2023. Copy of the report dated 23.08.2023 is herewith 

enclosed as Annexure-II. 

The Hon’ble NGT issued orders on 16.02.2024 stating that “at the request made on 

behalf of the 4th Respondent, post the matter on 12.03.2024 for final hearing. In 

the meanwhile, let the Andhra Pradesh Pollution Control Board file an updated 

status report”. Copy of the Hon’ble NGT Order dated 16.02.2024 is herewith 

enclosed as Annexure-Ill. 

In obedience to the above orders, the following is submitted: 

1. Sri J.Lakshmana Rao, Mine Lease holder has operated open cast Laterite mining 

unit in an extent of 121.0 Ha in an Un-surveyed Hill Portion, Bhamidika (V), 

SaruguduGrampanchyat, Nathavaram (M), Visakhapatnam District with 

production of 1.0 Million Tons per Annum of Laterite. 

2. The Mine Lease holder has obtained EC from MoEF&CC, New Delhi vide EC No.J- 

11015/379/2010-IA.II(M), dated:17.11.2014. 

3. The A.P. Pollution Control Board issued Consent To Establish vide Order dated 

04.12.2014 and Consent To Operate(CTO) vide order dated 06.05.2021 for 

mining of Laterite - 1.0 Million Tons per Annum. The consent was expired on 

31.03.2022. Further, obtained renewal CTO vide order dated 14.06.2022 which 

was expired on 31.03.2023. Copy of the CTE Order dated 04.12.2014, 1st CTO 

Order dated 06.05.2021 & renewal CTO Order dated 14.06.2022 are enclosed 

(Annexure-IV). 

4. The APPCB issued notice to the mining unit on 08.05.2023 stating that the 

mining unit shall not operate till it obtains further renewal of CTO. Copy is 

enclosed (Annexure-V). 

5. It was observed that no mining activity is being carried out in the mine lease 

area. The District Mines and Geology Officer(FAC), Anakapalli District informed 

that the mining activity was stopped since October, 2022 and they have not 

issued any permits after expiry of the Consent to Operate(i.e., 31.03.2023). 

This report is submitted for kind consideration. 

gue tl ) 
Environmental Engineer, 

Place: Visakhapatnam APPCB, Regional Office, 

schemas env sakn apa aiheer 
A.P Pollution Control! Board 

Regional Office, Visakhapatnam
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Item No.6:- 
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

(Through Video Conference) 
 

Original Application No.155 of 2021 (SZ) & 
I.A. Nos. 101 of 2021 (SZ) & 70 of 2023 (SZ) 

 
IN THE MATTER OF: 
  

Kondru Maridiyya, 
Vishakapatnam.       ...Applicant(s) 

Versus 
 
State of Andhra Pradesh, 
Through Chief Secretary & Ors. 

         ...Respondent(s) 
 

Date of hearing: 24.07.2023. 

 

CORAM:      

JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

PAL KORLAPATI, EXPERT MEMBER                                                    

 

For Applicant(s):   Mr. Rahul Choudhary. 
  
 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R3 & R6 to R8. 
Mr. Meyappan represented 
Mrs. Me. Sarashwathy for R2. 
Mr. Akulkishan for R4. 
Mr. V.V. Satish represented 
Mr. O. Manoher Reddy for R5. 

 

ORDER 
 

 

1. The advance hearing application [I.A. No.70 of 2023 (SZ)] is closed. 
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2. The learned counsel appearing for the State of Andhra Pradesh 

expressed the inability to file the report of the Joint Committee.  

Originally, the District Forest Officer (DFO)  Vishakhapatnam was 

included as one of the members of the Joint Committee and 

subsequently, the District Forest Officer (DFO)  Narsipatnam was 

substituted vide Order dated 02.02.2022.   

 

3. This time, the District Collector  Vishakhapatnam stated that he is 

no more in charge and it is only the District Collector  Anakapalli is 

in charge after the bifurcation of the district.  Accordingly, the 

District Collector  Anakapalli is substituted in the place of District 

Collector  Vishakhapatnam.  It is surprising to note that this issue 

was not raised for more than a year.  When a new district is formed, 

the Director  Department of Mines and Geology could have 

substituted the District Collector. 

 

4. The matter is pending from the year 2021 and the order of 

constitution of the Joint Committee was passed on the very first 

hearing i.e. on 26.07.2021, fixing the Department of Mines and 

Geology, State of Andhra Pradesh for coordination and for filing the 

report. Till today, the report is not coming our way for the reasons 

best known to them.   

 

5. At the request of the learned counsel appearing for the State of 

Andhra Pradesh, we reconstitute the Joint Committee (as noted 

below) to inspect the area in question and submit a factual as well as 

action taken report in terms of the violations pointed out by the 

applicant.   
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(i) Scientist  MoEF&CC, Integrated Regional Office, Vijayawada. 

(ii) District Collector  Anakapalli District. 

(iii) District Forest Officer  H.Q. Narsipatnam, Anakapalli. 

(iv) Senior Officer from the Department of Mines and Geology. 

(v) Environmental Engineer  Andhra Pradesh Pollution Control 

Board, Regional Office, Vishakhapatnam. 

 

6. As a final chance, we direct the above referred Joint Committee 

members to file a report after inspecting the application mentioned 

area and file a detailed report before the date of the next hearing, 

serving a copy of the same to the other counsels concerned.  

 

7. Non-filing of the report of Joint Committee will be viewed seriously 

and adverse inference will have to be drawn.  In case of 

inconvenience to any of the member, other members can inspect and 

file a report.  If a member who could not join the joint inspection, 

he/she shall inspect independently and file a separate report to the 

Tribunal before the date of next hearing. 

 

8. Vide Order dated 30.11.2011, there was a direction to the Principal 

Chief Conservator of Forest & Head of Forests Force to file a report 

in terms of the Judgment reported in T.N. Godavarman Thirumalpad 

Vs. Union of India & Ors.  Though several opportunities were 

provided earlier, the said report has not been filed.  The PCCF & 

HoFF had no difficulty in filing the report earlier as per our order 

and let them also furnish the reasons for not filing the report as had 

been directed by this Tribunal.  
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9. The PCCF & HoFF is directed to file an independent report as 

indicated above, failing which, the officials of PCCF & HoFF has to 

appear personally before this Tribunal.   
 

10. Let the Joint Committee as well as the PCCF & HoFF report also 

furnish the date of inspection and photographs taken during the 

inspection in this regard.   
 

11. The earlier report dated 21.11.2011 was filed by the District Collector 

 Vishakhapatnam.   The District Collector - Anakapalli is directed 

to file his independent report after making a spot inspection, as 

pending the Original Application, the district has been bifurcated. 
 

12. Let the matter be listed on 04.09.2023.  If the reports are not filed as 

indicated, the matter will be proceeded with, drawing adverse 

inference and it may have to be construed that the Joint Committee 

members and the officers of the Mining Department are responsible 

for the alleged irregularity.  

 

 
Sd/-  

 Smt. Justice Pushpa Sathyanarayana, JM 
 
 

Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.155/2021 (SZ)  
I.A. No.101/2021 (SZ) 
I.A. No.70/2023 (SZ) 
24th July, 2023. Mn. 
 
Copy to: 
 

1) Members of the Joint Committee (As above). 
2) PCCF & HoFF, State of Andhra Pradesh. 

6

6



  

ANDHRA PRADESH POLLUTION CONTROL BOARD 
REGIONAL OFFICE, VISAKHAPATNAM 

D.No.39-33-30/4/1, Madhavadhara Vuda Colony, Visakhapatnam - 530009 
  Ph: 0891 – 2755356 

 

 

 
Lr. No.2166/PCB/RO-VSP/2023- Date:23.08.2023 
 
To  
The District Mines and Geology Officer(FAC)  
& Nodal Officer, 
Anakapalli District 
 
Sir, 

Sub: APPCB, RO, VSP - The Hon’ble National Green Tribunal (SZ), 

Chennai Order dated 24.07.2023 in Original Application No.155 of 

2021 & I.A. No. 101 of 2021(SZ) – Joint Inspection conducted on 

16.08.2023 – Report of APPCB – Furnished - Reg. 
 

Ref: 1. The Hon’ble National Green Tribunal (SZ), Chennai Order dated 
24.07.2023. 

2. District Mines and Geology Officer Letter No. 1546/NGT 12023 
dated 08.08.2023. 

3. Joint inspection conducted on 16.08.2023. 
**** 

It is to inform that Sri Kondru Maridiyya filed an application in Hon’ble NGT on 

03.07.2021 regarding the unauthorized laterite stone mining activity being done in a 

forest area without obtaining Forest Clearances and non-compliance of Forest 

(Conservation) Rules, 2003. Further alleged that the respondent of Sri J.Lakshmana Rao 

(5th respondent) is conducting mining operation of “Laterite” building stone on the basis 

of the permission granted for a period of 20 years over an extent of 121 Hectares of 

forest land situated in Un-surveyed Hill Pormboke(USHP) Bamidikaloddi Village, 

Hamlet of Sarugudu Gram Panchat, Mathavaram Mandal, Visakhapatnam District of 

State of Andhra Pradesh. Further they have expanded the road which was originally 

intended for the provisions for the members of Scheduled Tribes Community who were 

residing in the forest area, without any permission from the Forest Authorities as it is 

not a permissible activity in the forest area. The construction of the road is also against 

the provisions of the Scheduled Tribes and other Traditional Forest Dwellers 

(Recognition of Forest Rights) Act, 2006. 

 

File No.EFS53-GEN/10/2023-EE-PCB-ANKP
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The Hon'ble National Green Tribunal, Chennai vide order dated 24.07.2023 has issued 

orders by reconstitute the Joint Committee to inspect the area in question and submit a 

factual as well as action taken report in terms of the violations pointed out by the 

applicant. Copy of the Hon’ble NGT Order dated 24.07.2023 is enclosed (Annexure-I). 

(i) Scientist - MoEF&CC, Integrated Regional Office, Vijayawada.  

(ii) District Collector - Anakapalli District.  

(iii) District Forest Officer - H.Q. Narsipatnam, Anakapalli.  

(iv) Senior Officer from the Department of Mines and Geology,  

(v) Environmental Engineer - Andhra Pradesh Pollution Control Board, Regional 

Office, Visakhapatnam. 

In compliance of the Hon’ble NGT order dated 24.07.2023 and as per the note orders of 

the District Collector, Anakapalli 07.08.2023, the Joint Committee members inspected 

the area in question on 16.08.2023. The following are submitted: 

1. Sri J.Lakshmana Rao, Mine Lease holder is operating an open cast Laterite mining 

unit in an extent of 121.0 Ha in an Un-surveyed Hill Portion, Bhamidika (V), 

Sarugudu Grampanchyat, Nathavaram (M), Visakhapatnam District with production 

of 1.0 Million Tons per Annum of Laterite. 

2. The Mine Lease holder has obtained EC from MoEF&CC, New Delhi vide EC No.J-

11015/379/2010-IA.II(M), dated:17.11.2014.  

3. The A.P. Pollution Control Board issued Consent To Establish vide Order dated 

04.12.2014 and Consent To Operate(CTO) vide order dated 06.05.2021 for mining 

of Laterite -  1.0 Million Tons per Annum. The consent was expired on 31.03.2022. 

Further, obtained renewal CTO vide order dated 14.06.2022 which was valid up to 

31.03.2023. Copy of the CTE Order dated 04.12.2014, 1st CTO Order dated 

06.05.2021 & renewal CTO Order dated 14.06.2022 are enclosed (Annexure-II).  

4. The Hon’ble NGT vide order dated 26.07.2021 in I.A No.101/2021 in O.A NO. 

155/2021 appointed a Joint Committee and directed to submit a factual as well as 

action taken report if there is any violation found. The Director of Mines & Geology 

who is the nodal agency, vide letter dated 09.08.2021 communicated Standard 

Operating Procedures prescribed by the Hon’ble NGT to the Committee and 

File No.EFS53-GEN/10/2023-EE-PCB-ANKP
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informed to submit the inspection report by 31.08.2021. The Joint Committee 

inspected the mining unit on 18.08.2021. As per the directions of the District 

Collector, this office has submitted a report to the Collector & District Magistrate, 

Visakhapatnam on 21.08.2021 to prepare the Joint Inspection report. Copy of the 

APPCB report dated 21.08.2021 is enclosed (Annexure-III).  

5. Further, the APPCB filed a detailed counter affidavit on 19.11.2021. Copy is 

enclosed (Annexure-IV). 

6. The APPCB issued notice to the mining unit on 08.05.2023 stating that the mining 

unit shall not operate till it obtains further renewal of CTO. Copy is enclosed 

(Annexure-V). 

7. During Joint inspection on 16.08.2023, it was observed that no mining activity is 

being carried out in the mine lease area. The District Mines and Geology 

Officer(FAC), Anakapalli District informed that the mining activity was stopped 

since October, 2022 and they have not issued any permits after expiry of the 

consent(i.e., 31.03.2023).  

8. The following non-compliances w.r.t CTO conditions stipulated in Order dated 

14.06.2022 were observed during inspection even though there is no mining 

activity: 

a) The mining unit has not constructed Sewage treatment plant for the colony 

and not provided ETP for waste water generated from workshop. 

b) The mining unit has not graded the roads to mitigate the dust emissions. 

c) The mining unit has not constructed garland drain and siltation ponds 

around the working pit to arrest the flow of silt & sediments being carried 

away as run-off.  

d) The unit has not started development of greenbelt at possible areas around 

the boundary and not planted suitable tree species on either side of the haul 

roads.  

e) The mining unit has not established ambient air quality monitoring station to 

monitor the critical parameters. 

f) The unit has not submitted six month compliance report on CTO Order 

conditions. 

File No.EFS53-GEN/10/2023-EE-PCB-ANKP
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g) The unit has not made permanent arrangements to carryout water sprinkling 

on haul roads to suppress the dust. 

9. The following other pollution control measures stipulated in the CTO Order can be 

verified only when the mining unit is in operation. 

a) Water shall be sprinkled at regular interval on the main haul roads and other 

service roads to suppress the dust  

b) Covering the trucks carrying Laterite with Tarpaulin to control dust while 

transit and overfilling of tippers to avoid spillages on road. 

c) Compliance of the National Ambient Air Quality Standards notified by MoEF, 

GoI vide notification GSR 826(E), dt.16.11.2009. 

 

This is for information and further necessary action. 
 

 

 Yours faithfully,  

 ENVIRONMENTAL ENGINEER 
 

 

File No.EFS53-GEN/10/2023-EE-PCB-ANKP
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Item No.6:- 
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

(Through Video Conference) 
 

Original Application No.155 of 2021 (SZ) & 
I.A. Nos. 101 of 2021 (SZ) & 70 of 2023 (SZ) 

 
IN THE MATTER OF: 
  

Kondru Maridiyya, 
Vishakapatnam.       ...Applicant(s) 

Versus 
 
State of Andhra Pradesh, 
Through Chief Secretary & Ors. 

         ...Respondent(s) 
 

Date of hearing: 24.07.2023. 

 

CORAM:      

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER                                                    

 

For Applicant(s):   Mr. Rahul Choudhary. 
  
 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R3 & R6 to R8. 
Mr. Meyappan represented 
Mrs. Me. Sarashwathy for R2. 
Mr. Akulkishan for R4. 
Mr. V.V. Satish represented 
Mr. O. Manoher Reddy for R5. 

 

ORDER 
 

 

1. The advance hearing application [I.A. No.70 of 2023 (SZ)] is closed. 

Annexure-I
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2. The learned counsel appearing for the State of Andhra Pradesh 

expressed the inability to file the report of the Joint Committee.  

Originally, the District Forest Officer (DFO) – Vishakhapatnam was 

included as one of the members of the Joint Committee and 

subsequently, the District Forest Officer (DFO) – Narsipatnam was 

substituted vide Order dated 02.02.2022.   

 

3. This time, the District Collector – Vishakhapatnam stated that he is 

no more in charge and it is only the District Collector – Anakapalli is 

in charge after the bifurcation of the district.  Accordingly, the 

District Collector – Anakapalli is substituted in the place of District 

Collector – Vishakhapatnam.  It is surprising to note that this issue 

was not raised for more than a year.  When a new district is formed, 

the Director – Department of Mines and Geology could have 

substituted the District Collector. 

 

4. The matter is pending from the year 2021 and the order of 

constitution of the Joint Committee was passed on the very first 

hearing i.e. on 26.07.2021, fixing the Department of Mines and 

Geology, State of Andhra Pradesh for coordination and for filing the 

report. Till today, the report is not coming our way for the reasons 

best known to them.   

 

5. At the request of the learned counsel appearing for the State of 

Andhra Pradesh, we reconstitute the Joint Committee (as noted 

below) to inspect the area in question and submit a factual as well as 

action taken report in terms of the violations pointed out by the 

applicant.   
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(i) Scientist – MoEF&CC, Integrated Regional Office, Vijayawada. 

(ii) District Collector – Anakapalli District. 

(iii) District Forest Officer – H.Q. Narsipatnam, Anakapalli. 

(iv) Senior Officer from the Department of Mines and Geology. 

(v) Environmental Engineer – Andhra Pradesh Pollution Control 

Board, Regional Office, Vishakhapatnam. 

 

6. As a final chance, we direct the above referred Joint Committee 

members to file a report after inspecting the application mentioned 

area and file a detailed report before the date of the next hearing, 

serving a copy of the same to the other counsels concerned.  

 

7. Non-filing of the report of Joint Committee will be viewed seriously 

and adverse inference will have to be drawn.  In case of 

inconvenience to any of the member, other members can inspect and 

file a report.  If a member who could not join the joint inspection, 

he/she shall inspect independently and file a separate report to the 

Tribunal before the date of next hearing. 

 

8. Vide Order dated 30.11.2011, there was a direction to the Principal 

Chief Conservator of Forest & Head of Forests Force to file a report 

in terms of the Judgment reported in T.N. Godavarman Thirumalpad 

Vs. Union of India & Ors.  Though several opportunities were 

provided earlier, the said report has not been filed.  The PCCF & 

HoFF had no difficulty in filing the report earlier as per our order 

and let them also furnish the reasons for not filing the report as had 

been directed by this Tribunal.  
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9. The PCCF & HoFF is directed to file an independent report as 

indicated above, failing which, the officials of PCCF & HoFF has to 

appear personally before this Tribunal.   

 

10. Let the Joint Committee as well as the PCCF & HoFF report also 

furnish the date of inspection and photographs taken during the 

inspection in this regard.   

 

11. The earlier report dated 21.11.2011 was filed by the District Collector 

– Vishakhapatnam.   The District Collector - Anakapalli is directed 

to file his independent report after making a spot inspection, as 

pending the Original Application, the district has been bifurcated. 

 

12. Let the matter be listed on 04.09.2023.  If the reports are not filed as 

indicated, the matter will be proceeded with, drawing adverse 

inference and it may have to be construed that the Joint Committee 

members and the officers of the Mining Department are responsible 

for the alleged irregularity.  

 

 
Sd/-  

 Smt. Justice Pushpa Sathyanarayana, JM 
 
 

Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.155/2021 (SZ)  
I.A. No.101/2021 (SZ) 
I.A. No.70/2023 (SZ) 
24th July, 2023. Mn. 
 
Copy to: 
 

1) Members of the Joint Committee (As above). 
2) PCCF & HoFF, State of Andhra Pradesh. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

 

RED CATEGORY 
  CONSENT ORDER 

 
Consent Order No:7844/APPCB/ZO-VSP/VSP/CFO/2021                Date: 06.05.2021 
 
CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of 
Pollution) Act 1981 and amendments thereof and the rules and orders made there under 
(hereinafter referred to as 'the Acts’, `the Rules’) to: 
 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion),  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 
 
(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to 
discharge the effluents from the outlets and the quantity of emissions per hour from the 
chimneys as detailed below: 
 
i) Outlets for discharge of effluents: 
 

Outlet 
No. 

Outlet 
Description 

Max Daily 
Discharge 

Point of Disposal 

1 Domestic 8.0 Kilo Liters/Day Septic tank followed by soak pit. 
 
ii) Emissions from chimneys: 
 

Vent No. Description of Chimney 
Quantity of Emissions at 

peak flow (m3/hr) 
---- 

 
This consent order is valid for the following products along with quantities indicated only: 
 

S. No. Name of the Products Capacity 

1. 
Mining of Laterite 

(Over an extent of 121.0 Ha.) 1.0 MTPA 

 
This order is subject to the provisions of `the Acts’ and the Rules’ and orders made 
thereunder and further subject to the terms and conditions incorporated in the schedule A, 
& B enclosed to this order. 
 
This Consent order shall be valid for a period ending with the 31.03.2022. 
 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion)  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 

- Copy to the Environmental Engineer, Regional Office, Visakhapatnam for information. 

Rajendra 
Reddy Thuraka

Digitally signed by Rajendra 
Reddy Thuraka 
Date: 2021.05.06 17:38:41 
+05'30'
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SCHEDULE – A 

1. Any up-set condition in any activity of the Mining unit, which may result in, increased 
violation of standards stipulated in this order shall be informed to this Board, under 
intimation to the Collector and District Magistrate and take immediate action to bring 
down the discharge / emission below the limits. 

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned 
in this order on quarterly basis and submit to the Board. 

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India 
regarding Public Liability Insurance Act, 1991 should be followed as applicable. 

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at 
the main gate indicating the products, effluent discharge standards, air emission 
standards, hazardous waste quantities  and validity of CFO and exhibit the CFO order at 
a prominent place in the factory premises. 

5. Notwithstanding anything contained in this consent order, the Board hereby reserves 
the right and powers to review / revoke any and/or all the conditions imposed herein 
above and to make such variations as deemed fit for the purpose of the Acts by the 
Board. 

6. The Mining Unit shall submit Environment statement in Form V before 30th September 
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof. 

7. The Mining Unit should make applications through Online for renewal of Consent 
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days 
before the date of expiry of this order, along with prescribed fee under Water and Air 
Acts and detailed compliance of CFO conditions for obtaining Consent & HW 
Authorization of the Board. The Mining Unit should immediately submit the revised 
application for consent to this Board in the event of any change in the raw material 
used, processes employed, quantity of trade effluents & quantity of emissions.  Any 
change in the management shall be informed to the Board. The person authorized 
should not let out the premises / lend / sell / transfer their industrial premises without 
obtaining prior permission of the State Pollution Control Board. 

8. Any person aggrieved by an order made by the State Board under Section 25, Section 
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty 
days from the date on which the order is communicated to him, prefer an appeal as per 
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority 
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act, 
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981. 

 

SCHEDULE - B 

SPECIAL CONDITIONS:  

1. The mining unit shall comply with the conditions stipulated in the EC, CFE & CFO orders 
as committed in the undertaking letter dated 12.04.2021. 

2. The mining unit shall carry out water sprinkling at mining area and haul roads and 
cover the trucks carrying Laterite with Tarpaulin to control dust while transit.  

3. The mining unit Shall cover trucks carrying Laterite mineral with tarpaulin to avoid 
spillages on road. 

4. Sewage treatment plant shall be installed for the colony. ETP shall also be provided for 
workshop and waste water generated during mining operation. 

5. The crushed and screened ore shall be directly transported to consumers. No 
beneficiation shall be done at the mining site. 

WATER: 

6. The source of water being bore well. The following is the permitted water consumption: 

S. No. Purpose Quantity  
1 Dust suppression & Green belt 2.0 Kilo Liters/Day 
2 Domestic / Sanitary   10 Kilo Liters/Day 

 Total 12.0 Kilo Liters/Day 
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Separate meters with necessary pipe-line shall be maintained for assessing the 
quantity of water used for each of the purposes mentioned above.  

AIR: 

7. The mining unit shall ensure compliance of the National Ambient Air Quality Standards 
notified by MoEF, GoI vide notification GSR 826(E), dt.16.11.2009 at the boundary of 
the premises during construction and regular operational phase of the project. 

8. The facility shall take measures to comply with the provisions laid down under Noise 
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by 
MoE&F, GoI to control the noise to the prescribed levels. 

SOLID WASTE: 

9. The mining unit shall dispose solid waste as follows :  

S. 
No 

Solid Waste  
generation 

Quantity  Method of Disposal 

1 Gravel 
In first five years 

about 1,32,943 m3 

Proposed to stack by the side of the working 
areas in non-mineralized zone over an extent 
of 3200 m2 (160m x 20m) and to a Height of 
3m. 

GENERAL CONDITIONS: 

10. The mining unit shall ensure compliance of guidelines issued in G.O. Rt.No.239, 
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical, 
health and Family welfare department, Government of AP and the Ministry of Home 
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously. 

11. The mining unit shall scrupulously follow any conditions stipulated by Revenue 
department/Panchayat Raj/Municipal administration/Local self government bodies 
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life. 

12. The industry shall implement the following measures to reduce the air pollution during 
transportation of the mineral. 

 Road shall be graded to mitigate the dust emissions. 
 Overfilling of tippers and consequent spillage on the roads shall be avoided.  

The trucks shall be covered with tarpaulin. 
 Water shall be sprinkled at regular interval on the main haul roads and other 

service roads to suppress the dust.  
13. The industry shall implement the following measures to reduce the noise pollution. 

 The proper and regular maintenance of the vehicles and other equipment. 
 Limiting time exposure of workers to the excessive noise.  Worker employed 

shall be provided with protection equipment and ear muffs. 
 Speed of the trucks entering or leaving the mine is to be limited to the 

moderate speed of 25 KMPH to prevent undue noise from empty trucks. 

14. The industry shall provide ear plugs / muffs for the workers engaged in the operations 
of HEMM, etc., 

15. The industry shall construct garland drain and siltation ponds of appropriate size for 
the working pit to arrest the flow of silt and sediments.  The water so collected shall be 
utilized for watering the mine area, roads, green belt development, etc., The drains shall 
be regularly de-silted particularly after monsoon and maintain properly. 

16. The industry shall adopt the following measures to control erosion of dumps: 
 Retention/toe walls shall be provided at the foot of the dumps. 
 Worked out slopes are to be stabilized by planting appropriate shrub / grass 

species on the slopes. 

17. The Mining unit shall maintain the following records and the same shall be made 
available to the inspecting officers of the Board: 

a. Daily production details. 
b. Log Books for pollution control systems. 
c. Solid waste generated and disposed. 
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d. Inspection book. 

18. The Mining unit shall not increase the capacity beyond the permitted capacity 
mentioned in this order, without obtaining CFE/CFO of the Board. 

19. The Mining Unit shall scrupulously comply with conditions stipulated by the SEIAA, 
MoEF&CC, in the Environmental Clearance order dated: 17.11.2014. 

20. The Mining unit shall not cause ground water pollution in and around the Mining unit 
premises. 

21. All the waste material should be accommodated within the Mining Lease Area. 

22. All mining products and rejects, irrespective of size and quality, should be hauled 
within the mine lease area. 

23. Dumping of overburden, if done, should use the retreating pyramid bench formation 
with concurrent, physical and biological reclamation.  Dumps should be contoured and 
provided with relief control and stabilized. Dump tops should be compacted, leveled 
and be properly drained. The overburden shall not be disposed outside the mine lease 
area under any circumstances. 

24. The mining unit shall construct retention wall around the dump and also construct 
garland drain to arrest mined particles being carried away as run off during rainy 
season around the dump yard. 

25. Suitable tree species should be planted on either side of the haul roads. 

26. The mining unit shall carryout open cast mining method using light earth moving 
machinery and shall not extract the mineral through drilling and blasting operations. 

27. The Mining unit shall provide water sprinklers for wetting the roads and at dust 
generating sources to control fugitive dust emissions. 

28. Greenbelt shall be developed at possible areas around the boundary. 

29. The mine rejects shall be disposed scientifically in the earmarked area as per the 
mining plan. 

30. Fugitive emissions from all the sources shall be controlled regularly. 

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor 
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall 
submit monthly reports to Regional Office and Zonal Office regularly. 

32. Mining shall be carried out as per approved Mining plan. 

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months 
as on 01st January and 01st July of every year at Regional Office and Zonal Office. 

 

 

 

 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
To 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion)  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 
 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2021.05.06 17:38:57 
+05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

 

RED CATEGORY 
  CONSENT ORDER 

 
Consent Order No:7844/APPCB/ZO-VSP/VSP/CFO/2022                Date:14.06.2022 
 
CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of 
Pollution) Act 1981 and amendments thereof and the rules and orders made there under 
(hereinafter referred to as 'the Acts’, `the Rules’) to: 
 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion),  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 
 
(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to 
discharge the effluents from the outlets and the quantity of emissions per hour from the 
chimneys as detailed below: 
 
i) Outlets for discharge of effluents: 
 

Outlet 
No. 

Outlet 
Description 

Max Daily 
Discharge 

Point of Disposal 

1 Domestic 8.0 Kilo Liters/Day Septic tank followed by soak pit. 
 

ii) Emissions from chimneys: 
 

Vent No. Description of Chimney 
Quantity of Emissions at 

peak flow (m3/hr) 
---- 

 

This consent order is valid for mining of the following minerals with quantities and extent 
indicated below: 
 

S. No. Name of the Products Capacity 

1. 
Mining of Laterite 

(Over an extent of 121.0 Ha.) 1.0 MTPA 
 

This order is subject to the provisions of `the Acts’ and the Rules’ and orders made 
thereunder and further subject to the terms and conditions incorporated in the schedule A, 
& B enclosed to this order. 
 

This Consent order shall be valid for a period ending with the 31.03.2023. 
 
 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion)  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 

- Copy to the Environmental Engineer, Regional Office, Visakhapatnam for information 
and ensure that immediate action is taken on directions of Hon’ble NGT as and when 
directions are issued and report compliance and further action if any to be taken by the 
Board.  

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.06.14 16:46:13 
+05'30'
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SCHEDULE – A 

1. Any up-set condition in any activity of the Mining unit, which may result in, increased 
violation of standards stipulated in this order shall be informed to this Board, under 
intimation to the Collector and District Magistrate and take immediate action to bring down 
the discharge / emission below the limits. 

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned in 
this order on quarterly basis and submit to the Board. 

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India 
regarding Public Liability Insurance Act, 1991 should be followed as applicable. 

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at the 
main gate indicating the products, effluent discharge standards, air emission standards, 
hazardous waste quantities  and validity of CFO and exhibit the CFO order at a prominent 
place in the factory premises. 

5. Notwithstanding anything contained in this consent order, the Board hereby reserves the 
right and powers to review / revoke any and/or all the conditions imposed herein above 
and to make such variations as deemed fit for the purpose of the Acts by the Board. 

6. The Mining Unit shall submit Environment statement in Form V before 30th September 
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof. 

7. The Mining Unit should make applications through Online for renewal of Consent (under 
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the date 
of expiry of this order, along with prescribed fee under Water and Air Acts and detailed 
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The 
Mining Unit should immediately submit the revised application for consent to this Board in 
the event of any change in the raw material used, processes employed, quantity of trade 
effluents & quantity of emissions.  Any change in the management shall be informed to the 
Board. The person authorized should not let out the premises / lend / sell / transfer their 
industrial premises without obtaining prior permission of the State Pollution Control 
Board. 

8. Any person aggrieved by an order made by the State Board under Section 25, Section 26, 
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from 
the date on which the order is communicated to him, prefer an appeal as per Andhra 
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under 
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of 
the Air(Prevention and Control of Pollution) Act, 1981. 

SCHEDULE - B 

SPECIAL CONDITIONS:  

1. This CFO order is issued without prejudice to the O.A.No.155/2021 (SZ) of Hon’ble NGT. 

2. The mining unit shall shall strictly comply with the directions of the Hon`ble NGT in 
O.A.No.155/2021 (SZ) if any as committed vide undertaking letter dt.14.06.2022. 

3. The mining unit shall construct septic tank followed by soak pit within a month as 
committed vide undertaking letter dt.14.06.2022. 

4. The mining unit shall comply with the conditions stipulated in the EC, CFE & CFO orders 
as committed in the undertaking letter dated 12.04.2021. 

5. The mining unit shall carry out water sprinkling at mining area and haul roads and 
cover the trucks carrying Laterite with Tarpaulin to control dust while transit.  

6. The mining unit Shall cover trucks carrying Laterite mineral with tarpaulin to avoid 
spillages on road. 

7. Sewage treatment plant shall be installed for the colony. ETP shall also be provided for 
workshop and waste water generated during mining operation. 

8. The crushed and screened ore shall be directly transported to consumers. No 
beneficiation shall be done at the mining site. 

9. The mining unit shall carryout mining activity within the respective boundaries only, as 
mentioned in EC Order dated 17.11.2014 and in CFE order dated 04.12.2014. 

10. The mining unit shall adopt suitable mining methods as per approved mining plan & 
DMG approval. 
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11. Suitable blasting method shall be adopted to control dust emissions as per DMG 
approved mining plan. 

12. The regulations for danger zone (500m) prescribed by Directorate General of Mines 
Safety also have to be complied compulsorily and necessary measures should be taken 
to minimize the impact on Environment. 

13. The mine shall comply with orders/directions of Hon’ble NGT issued from time to time 
and the Circulars / Notifications issued by MoEF & CC / CPCB / APPCB. 

WATER: 

14. The source of water being bore well. The following is the permitted water consumption: 

S. No. Purpose Quantity  
1 Dust suppression & Green belt 2.0 Kilo Liters/Day 
2 Domestic / Sanitary   10.0 Kilo Liters/Day 

 Total 12.0 Kilo Liters/Day 
Separate meters with necessary pipe-line shall be maintained for assessing the 
quantity of water used for each of the purposes mentioned above.  

AIR: 

15. The mining unit shall ensure compliance of the National Ambient Air Quality Standards 
notified by MoEF, GoI vide notification GSR 826(E), dt.16.11.2009 at the boundary of 
the premises during construction and regular operational phase of the project. 

16. The facility shall take measures to comply with the provisions laid down under Noise 
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by 
MoE&F, GoI to control the noise to the prescribed levels. 

SOLID WASTE: 

17. The mining unit shall dispose solid waste as follows :  

S. 
No 

Solid Waste  
generation 

Quantity  Method of Disposal 

1 Gravel 
In first five years 

about 1,32,943 m3 

Proposed to stack by the side of the working 
areas in non-mineralized zone over an extent of 
3200 m2 (160m x 20m) and to a Height of 3m. 

GENERAL CONDITIONS: 

18. The mining unit shall ensure compliance of guidelines issued in G.O. Rt.No.239, 
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical, 
health and Family welfare department, Government of AP and the Ministry of Home 
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously. 

19. The mining unit shall scrupulously follow any conditions stipulated by Revenue 
department/Panchayat Raj/Municipal administration/Local self government bodies 
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life. 

20. The industry shall implement the following measures to reduce the air pollution during 
transportation of the mineral. 

 Road shall be graded to mitigate the dust emissions. 
 Overfilling of tippers and consequent spillage on the roads shall be avoided.  

The trucks shall be covered with tarpaulin. 
 Water shall be sprinkled at regular interval on the main haul roads and other 

service roads to suppress the dust.  
21. The industry shall implement the following measures to reduce the noise pollution. 

 The proper and regular maintenance of the vehicles and other equipment. 
 Limiting time exposure of workers to the excessive noise.  Worker employed 

shall be provided with protection equipment and ear muffs. 
 Speed of the trucks entering or leaving the mine is to be limited to the 

moderate speed of 25 KMPH to prevent undue noise from empty trucks. 
22. The industry shall provide ear plugs / muffs for the workers engaged in the operations 

of HEMM, etc., 

23. The industry shall construct garland drain and siltation ponds of appropriate size for 
the working pit to arrest the flow of silt and sediments.  The water so collected shall be 
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utilized for watering the mine area, roads, green belt development, etc., The drains shall 
be regularly de-silted particularly after monsoon and maintain properly. 

24. The industry shall adopt the following measures to control erosion of dumps: 
 Retention/toe walls shall be provided at the foot of the dumps. 
 Worked out slopes are to be stabilized by planting appropriate shrub / grass 

species on the slopes. 

25. The Mining unit shall maintain the following records and the same shall be made 
available to the inspecting officers of the Board: 

a. Daily production details. 
b. Log Books for pollution control systems. 
c. Solid waste generated and disposed. 
d. Inspection book. 

26. The Mining unit shall not increase the capacity beyond the permitted capacity 
mentioned in this order, without obtaining CFE/CFO of the Board. 

27. The Mining Unit shall scrupulously comply with conditions stipulated by the SEIAA, 
MoEF&CC, in the Environmental Clearance order. 

28. The Mining unit shall not cause ground water pollution in and around the Mining unit 
premises. 

29. All the waste material should be accommodated within the Mining Lease Area. 

30. All mining products and rejects, irrespective of size and quality, should be hauled 
within the mine lease area. 

31. Dumping of overburden, if done, should use the retreating pyramid bench formation 
with concurrent, physical and biological reclamation.  Dumps should be contoured and 
provided with relief control and stabilized. Dump tops should be compacted, leveled 
and be properly drained. The overburden shall not be disposed outside the mine lease 
area under any circumstances. 

32. The mining unit shall construct retention wall around the dump and also construct 
garland drain to arrest mined particles being carried away as run off during rainy 
season around the dump yard. 

33. Suitable tree species should be planted on either side of the haul roads. 

34. The mining unit shall carryout open cast mining method using light earth moving 
machinery and shall not extract the mineral through drilling and blasting operations. 

35. The Mining unit shall provide water sprinklers for wetting the roads and at dust 
generating sources to control fugitive dust emissions. 

36. Greenbelt shall be developed at possible areas around the boundary. 

37. The mine rejects shall be disposed scientifically in the earmarked area as per the 
mining plan. 

38. Fugitive emissions from all the sources shall be controlled regularly. 

39. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor 
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall 
submit monthly reports to Regional Office and Zonal Office regularly. 

40. Mining shall be carried out as per approved Mining plan. 

41. The Mining unit shall submit a compliance report on CFO conditions for every 6 months 
as on 01st January and 01st July of every year at Regional Office and Zonal Office. 

 

 

 

 

 

 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion), 
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.06.14 
16:46:30 +05'30'
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Item No.13:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No.155 of 2021 (SZ) & 

I.A. No. 101 of 2021 (SZ)  
 
IN THE MATTER OF: 
 
  

Kondru Maridiyya, 
Vishakapatnam.        

...Applicant(s) 
Versus 

 
State of Andhra Pradesh, 
Through Chief Secretary & Ors. 

         ...Respondent(s) 
 

Date of hearing: 16.02.2024. 

 

CORAM:      

 

 

PAL KORLAPATI, EXPERT MEMBER                                                    

 

 

For Applicant(s):   Mr. Ritwick Dutta and 
Mr. G. Stanly Hebzon Singh. 
  

For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R3 & R6 to R8. 
Mrs. ME. Sarashwathy for R2. 
Mrs. Madhuri Donti Reddy represented 
Mr. Akulakishan for R4. 
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ORDER 
 

 

1. At the request made on behalf of the 4th Respondent, post the 

matter on 12.03.2024 for final hearing.  In the meanwhile, let the 

Andhra Pradesh Pollution Control Board file an updated status 

report. 

 

 
Sd/-  

 Smt. Justice Pushpa Sathyanarayana, JM 
 
 

Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.155/2021 (SZ)  
I.A. No.101/2021 (SZ) 
16th February, 2024. Mn. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

 

RED CATEGORY 
  CONSENT ORDER 

 
Consent Order No:7844/APPCB/ZO-VSP/VSP/CFO/2021                Date: 06.05.2021 
 
CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of 
Pollution) Act 1981 and amendments thereof and the rules and orders made there under 
(hereinafter referred to as 'the Acts’, `the Rules’) to: 
 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion),  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 
 
(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to 
discharge the effluents from the outlets and the quantity of emissions per hour from the 
chimneys as detailed below: 
 
i) Outlets for discharge of effluents: 
 

Outlet 
No. 

Outlet 
Description 

Max Daily 
Discharge 

Point of Disposal 

1 Domestic 8.0 Kilo Liters/Day Septic tank followed by soak pit. 
 
ii) Emissions from chimneys: 
 

Vent No. Description of Chimney 
Quantity of Emissions at 

peak flow (m3/hr) 
---- 

 
This consent order is valid for the following products along with quantities indicated only: 
 

S. No. Name of the Products Capacity 

1. 
Mining of Laterite 

(Over an extent of 121.0 Ha.) 1.0 MTPA 

 
This order is subject to the provisions of `the Acts’ and the Rules’ and orders made 
thereunder and further subject to the terms and conditions incorporated in the schedule A, 
& B enclosed to this order. 
 
This Consent order shall be valid for a period ending with the 31.03.2022. 
 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion)  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 

- Copy to the Environmental Engineer, Regional Office, Visakhapatnam for information. 

Rajendra 
Reddy Thuraka

Digitally signed by Rajendra 
Reddy Thuraka 
Date: 2021.05.06 17:38:41 
+05'30'
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SCHEDULE – A 

1. Any up-set condition in any activity of the Mining unit, which may result in, increased 
violation of standards stipulated in this order shall be informed to this Board, under 
intimation to the Collector and District Magistrate and take immediate action to bring 
down the discharge / emission below the limits. 

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned 
in this order on quarterly basis and submit to the Board. 

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India 
regarding Public Liability Insurance Act, 1991 should be followed as applicable. 

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at 
the main gate indicating the products, effluent discharge standards, air emission 
standards, hazardous waste quantities  and validity of CFO and exhibit the CFO order at 
a prominent place in the factory premises. 

5. Notwithstanding anything contained in this consent order, the Board hereby reserves 
the right and powers to review / revoke any and/or all the conditions imposed herein 
above and to make such variations as deemed fit for the purpose of the Acts by the 
Board. 

6. The Mining Unit shall submit Environment statement in Form V before 30th September 
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof. 

7. The Mining Unit should make applications through Online for renewal of Consent 
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days 
before the date of expiry of this order, along with prescribed fee under Water and Air 
Acts and detailed compliance of CFO conditions for obtaining Consent & HW 
Authorization of the Board. The Mining Unit should immediately submit the revised 
application for consent to this Board in the event of any change in the raw material 
used, processes employed, quantity of trade effluents & quantity of emissions.  Any 
change in the management shall be informed to the Board. The person authorized 
should not let out the premises / lend / sell / transfer their industrial premises without 
obtaining prior permission of the State Pollution Control Board. 

8. Any person aggrieved by an order made by the State Board under Section 25, Section 
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty 
days from the date on which the order is communicated to him, prefer an appeal as per 
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority 
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act, 
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981. 

 

SCHEDULE - B 

SPECIAL CONDITIONS:  

1. The mining unit shall comply with the conditions stipulated in the EC, CFE & CFO orders 
as committed in the undertaking letter dated 12.04.2021. 

2. The mining unit shall carry out water sprinkling at mining area and haul roads and 
cover the trucks carrying Laterite with Tarpaulin to control dust while transit.  

3. The mining unit Shall cover trucks carrying Laterite mineral with tarpaulin to avoid 
spillages on road. 

4. Sewage treatment plant shall be installed for the colony. ETP shall also be provided for 
workshop and waste water generated during mining operation. 

5. The crushed and screened ore shall be directly transported to consumers. No 
beneficiation shall be done at the mining site. 

WATER: 

6. The source of water being bore well. The following is the permitted water consumption: 

S. No. Purpose Quantity  
1 Dust suppression & Green belt 2.0 Kilo Liters/Day 
2 Domestic / Sanitary   10 Kilo Liters/Day 

 Total 12.0 Kilo Liters/Day 
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Separate meters with necessary pipe-line shall be maintained for assessing the 
quantity of water used for each of the purposes mentioned above.  

AIR: 

7. The mining unit shall ensure compliance of the National Ambient Air Quality Standards 
notified by MoEF, GoI vide notification GSR 826(E), dt.16.11.2009 at the boundary of 
the premises during construction and regular operational phase of the project. 

8. The facility shall take measures to comply with the provisions laid down under Noise 
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by 
MoE&F, GoI to control the noise to the prescribed levels. 

SOLID WASTE: 

9. The mining unit shall dispose solid waste as follows :  

S. 
No 

Solid Waste  
generation 

Quantity  Method of Disposal 

1 Gravel 
In first five years 

about 1,32,943 m3 

Proposed to stack by the side of the working 
areas in non-mineralized zone over an extent 
of 3200 m2 (160m x 20m) and to a Height of 
3m. 

GENERAL CONDITIONS: 

10. The mining unit shall ensure compliance of guidelines issued in G.O. Rt.No.239, 
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical, 
health and Family welfare department, Government of AP and the Ministry of Home 
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously. 

11. The mining unit shall scrupulously follow any conditions stipulated by Revenue 
department/Panchayat Raj/Municipal administration/Local self government bodies 
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life. 

12. The industry shall implement the following measures to reduce the air pollution during 
transportation of the mineral. 

 Road shall be graded to mitigate the dust emissions. 
 Overfilling of tippers and consequent spillage on the roads shall be avoided.  

The trucks shall be covered with tarpaulin. 
 Water shall be sprinkled at regular interval on the main haul roads and other 

service roads to suppress the dust.  
13. The industry shall implement the following measures to reduce the noise pollution. 

 The proper and regular maintenance of the vehicles and other equipment. 
 Limiting time exposure of workers to the excessive noise.  Worker employed 

shall be provided with protection equipment and ear muffs. 
 Speed of the trucks entering or leaving the mine is to be limited to the 

moderate speed of 25 KMPH to prevent undue noise from empty trucks. 

14. The industry shall provide ear plugs / muffs for the workers engaged in the operations 
of HEMM, etc., 

15. The industry shall construct garland drain and siltation ponds of appropriate size for 
the working pit to arrest the flow of silt and sediments.  The water so collected shall be 
utilized for watering the mine area, roads, green belt development, etc., The drains shall 
be regularly de-silted particularly after monsoon and maintain properly. 

16. The industry shall adopt the following measures to control erosion of dumps: 
 Retention/toe walls shall be provided at the foot of the dumps. 
 Worked out slopes are to be stabilized by planting appropriate shrub / grass 

species on the slopes. 

17. The Mining unit shall maintain the following records and the same shall be made 
available to the inspecting officers of the Board: 

a. Daily production details. 
b. Log Books for pollution control systems. 
c. Solid waste generated and disposed. 
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d. Inspection book. 

18. The Mining unit shall not increase the capacity beyond the permitted capacity 
mentioned in this order, without obtaining CFE/CFO of the Board. 

19. The Mining Unit shall scrupulously comply with conditions stipulated by the SEIAA, 
MoEF&CC, in the Environmental Clearance order dated: 17.11.2014. 

20. The Mining unit shall not cause ground water pollution in and around the Mining unit 
premises. 

21. All the waste material should be accommodated within the Mining Lease Area. 

22. All mining products and rejects, irrespective of size and quality, should be hauled 
within the mine lease area. 

23. Dumping of overburden, if done, should use the retreating pyramid bench formation 
with concurrent, physical and biological reclamation.  Dumps should be contoured and 
provided with relief control and stabilized. Dump tops should be compacted, leveled 
and be properly drained. The overburden shall not be disposed outside the mine lease 
area under any circumstances. 

24. The mining unit shall construct retention wall around the dump and also construct 
garland drain to arrest mined particles being carried away as run off during rainy 
season around the dump yard. 

25. Suitable tree species should be planted on either side of the haul roads. 

26. The mining unit shall carryout open cast mining method using light earth moving 
machinery and shall not extract the mineral through drilling and blasting operations. 

27. The Mining unit shall provide water sprinklers for wetting the roads and at dust 
generating sources to control fugitive dust emissions. 

28. Greenbelt shall be developed at possible areas around the boundary. 

29. The mine rejects shall be disposed scientifically in the earmarked area as per the 
mining plan. 

30. Fugitive emissions from all the sources shall be controlled regularly. 

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor 
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall 
submit monthly reports to Regional Office and Zonal Office regularly. 

32. Mining shall be carried out as per approved Mining plan. 

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months 
as on 01st January and 01st July of every year at Regional Office and Zonal Office. 

 

 

 

 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
To 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion)  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 
 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2021.05.06 17:38:57 
+05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

 

RED CATEGORY 
  CONSENT ORDER 

 
Consent Order No:7844/APPCB/ZO-VSP/VSP/CFO/2022                Date:14.06.2022 
 
CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of 
Pollution) Act 1981 and amendments thereof and the rules and orders made there under 
(hereinafter referred to as 'the Acts’, `the Rules’) to: 
 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion),  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 
 
(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to 
discharge the effluents from the outlets and the quantity of emissions per hour from the 
chimneys as detailed below: 
 
i) Outlets for discharge of effluents: 
 

Outlet 
No. 

Outlet 
Description 

Max Daily 
Discharge 

Point of Disposal 

1 Domestic 8.0 Kilo Liters/Day Septic tank followed by soak pit. 
 

ii) Emissions from chimneys: 
 

Vent No. Description of Chimney 
Quantity of Emissions at 

peak flow (m3/hr) 
---- 

 

This consent order is valid for mining of the following minerals with quantities and extent 
indicated below: 
 

S. No. Name of the Products Capacity 

1. 
Mining of Laterite 

(Over an extent of 121.0 Ha.) 1.0 MTPA 
 

This order is subject to the provisions of `the Acts’ and the Rules’ and orders made 
thereunder and further subject to the terms and conditions incorporated in the schedule A, 
& B enclosed to this order. 
 

This Consent order shall be valid for a period ending with the 31.03.2023. 
 
 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion)  
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 

- Copy to the Environmental Engineer, Regional Office, Visakhapatnam for information 
and ensure that immediate action is taken on directions of Hon’ble NGT as and when 
directions are issued and report compliance and further action if any to be taken by the 
Board.  

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.06.14 16:46:13 
+05'30'
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SCHEDULE – A 

1. Any up-set condition in any activity of the Mining unit, which may result in, increased 
violation of standards stipulated in this order shall be informed to this Board, under 
intimation to the Collector and District Magistrate and take immediate action to bring down 
the discharge / emission below the limits. 

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned in 
this order on quarterly basis and submit to the Board. 

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India 
regarding Public Liability Insurance Act, 1991 should be followed as applicable. 

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at the 
main gate indicating the products, effluent discharge standards, air emission standards, 
hazardous waste quantities  and validity of CFO and exhibit the CFO order at a prominent 
place in the factory premises. 

5. Notwithstanding anything contained in this consent order, the Board hereby reserves the 
right and powers to review / revoke any and/or all the conditions imposed herein above 
and to make such variations as deemed fit for the purpose of the Acts by the Board. 

6. The Mining Unit shall submit Environment statement in Form V before 30th September 
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof. 

7. The Mining Unit should make applications through Online for renewal of Consent (under 
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the date 
of expiry of this order, along with prescribed fee under Water and Air Acts and detailed 
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The 
Mining Unit should immediately submit the revised application for consent to this Board in 
the event of any change in the raw material used, processes employed, quantity of trade 
effluents & quantity of emissions.  Any change in the management shall be informed to the 
Board. The person authorized should not let out the premises / lend / sell / transfer their 
industrial premises without obtaining prior permission of the State Pollution Control 
Board. 

8. Any person aggrieved by an order made by the State Board under Section 25, Section 26, 
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from 
the date on which the order is communicated to him, prefer an appeal as per Andhra 
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under 
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of 
the Air(Prevention and Control of Pollution) Act, 1981. 

SCHEDULE - B 

SPECIAL CONDITIONS:  

1. This CFO order is issued without prejudice to the O.A.No.155/2021 (SZ) of Hon’ble NGT. 

2. The mining unit shall shall strictly comply with the directions of the Hon`ble NGT in 
O.A.No.155/2021 (SZ) if any as committed vide undertaking letter dt.14.06.2022. 

3. The mining unit shall construct septic tank followed by soak pit within a month as 
committed vide undertaking letter dt.14.06.2022. 

4. The mining unit shall comply with the conditions stipulated in the EC, CFE & CFO orders 
as committed in the undertaking letter dated 12.04.2021. 

5. The mining unit shall carry out water sprinkling at mining area and haul roads and 
cover the trucks carrying Laterite with Tarpaulin to control dust while transit.  

6. The mining unit Shall cover trucks carrying Laterite mineral with tarpaulin to avoid 
spillages on road. 

7. Sewage treatment plant shall be installed for the colony. ETP shall also be provided for 
workshop and waste water generated during mining operation. 

8. The crushed and screened ore shall be directly transported to consumers. No 
beneficiation shall be done at the mining site. 

9. The mining unit shall carryout mining activity within the respective boundaries only, as 
mentioned in EC Order dated 17.11.2014 and in CFE order dated 04.12.2014. 

10. The mining unit shall adopt suitable mining methods as per approved mining plan & 
DMG approval. 
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11. Suitable blasting method shall be adopted to control dust emissions as per DMG 
approved mining plan. 

12. The regulations for danger zone (500m) prescribed by Directorate General of Mines 
Safety also have to be complied compulsorily and necessary measures should be taken 
to minimize the impact on Environment. 

13. The mine shall comply with orders/directions of Hon’ble NGT issued from time to time 
and the Circulars / Notifications issued by MoEF & CC / CPCB / APPCB. 

WATER: 

14. The source of water being bore well. The following is the permitted water consumption: 

S. No. Purpose Quantity  
1 Dust suppression & Green belt 2.0 Kilo Liters/Day 
2 Domestic / Sanitary   10.0 Kilo Liters/Day 

 Total 12.0 Kilo Liters/Day 
Separate meters with necessary pipe-line shall be maintained for assessing the 
quantity of water used for each of the purposes mentioned above.  

AIR: 

15. The mining unit shall ensure compliance of the National Ambient Air Quality Standards 
notified by MoEF, GoI vide notification GSR 826(E), dt.16.11.2009 at the boundary of 
the premises during construction and regular operational phase of the project. 

16. The facility shall take measures to comply with the provisions laid down under Noise 
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by 
MoE&F, GoI to control the noise to the prescribed levels. 

SOLID WASTE: 

17. The mining unit shall dispose solid waste as follows :  

S. 
No 

Solid Waste  
generation 

Quantity  Method of Disposal 

1 Gravel 
In first five years 

about 1,32,943 m3 

Proposed to stack by the side of the working 
areas in non-mineralized zone over an extent of 
3200 m2 (160m x 20m) and to a Height of 3m. 

GENERAL CONDITIONS: 

18. The mining unit shall ensure compliance of guidelines issued in G.O. Rt.No.239, 
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical, 
health and Family welfare department, Government of AP and the Ministry of Home 
Affairs order No. 40-3/2020/DM-DA, dt.15.04.2020 scrupulously. 

19. The mining unit shall scrupulously follow any conditions stipulated by Revenue 
department/Panchayat Raj/Municipal administration/Local self government bodies 
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life. 

20. The industry shall implement the following measures to reduce the air pollution during 
transportation of the mineral. 

 Road shall be graded to mitigate the dust emissions. 
 Overfilling of tippers and consequent spillage on the roads shall be avoided.  

The trucks shall be covered with tarpaulin. 
 Water shall be sprinkled at regular interval on the main haul roads and other 

service roads to suppress the dust.  
21. The industry shall implement the following measures to reduce the noise pollution. 

 The proper and regular maintenance of the vehicles and other equipment. 
 Limiting time exposure of workers to the excessive noise.  Worker employed 

shall be provided with protection equipment and ear muffs. 
 Speed of the trucks entering or leaving the mine is to be limited to the 

moderate speed of 25 KMPH to prevent undue noise from empty trucks. 
22. The industry shall provide ear plugs / muffs for the workers engaged in the operations 

of HEMM, etc., 

23. The industry shall construct garland drain and siltation ponds of appropriate size for 
the working pit to arrest the flow of silt and sediments.  The water so collected shall be 
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utilized for watering the mine area, roads, green belt development, etc., The drains shall 
be regularly de-silted particularly after monsoon and maintain properly. 

24. The industry shall adopt the following measures to control erosion of dumps: 
 Retention/toe walls shall be provided at the foot of the dumps. 
 Worked out slopes are to be stabilized by planting appropriate shrub / grass 

species on the slopes. 

25. The Mining unit shall maintain the following records and the same shall be made 
available to the inspecting officers of the Board: 

a. Daily production details. 
b. Log Books for pollution control systems. 
c. Solid waste generated and disposed. 
d. Inspection book. 

26. The Mining unit shall not increase the capacity beyond the permitted capacity 
mentioned in this order, without obtaining CFE/CFO of the Board. 

27. The Mining Unit shall scrupulously comply with conditions stipulated by the SEIAA, 
MoEF&CC, in the Environmental Clearance order. 

28. The Mining unit shall not cause ground water pollution in and around the Mining unit 
premises. 

29. All the waste material should be accommodated within the Mining Lease Area. 

30. All mining products and rejects, irrespective of size and quality, should be hauled 
within the mine lease area. 

31. Dumping of overburden, if done, should use the retreating pyramid bench formation 
with concurrent, physical and biological reclamation.  Dumps should be contoured and 
provided with relief control and stabilized. Dump tops should be compacted, leveled 
and be properly drained. The overburden shall not be disposed outside the mine lease 
area under any circumstances. 

32. The mining unit shall construct retention wall around the dump and also construct 
garland drain to arrest mined particles being carried away as run off during rainy 
season around the dump yard. 

33. Suitable tree species should be planted on either side of the haul roads. 

34. The mining unit shall carryout open cast mining method using light earth moving 
machinery and shall not extract the mineral through drilling and blasting operations. 

35. The Mining unit shall provide water sprinklers for wetting the roads and at dust 
generating sources to control fugitive dust emissions. 

36. Greenbelt shall be developed at possible areas around the boundary. 

37. The mine rejects shall be disposed scientifically in the earmarked area as per the 
mining plan. 

38. Fugitive emissions from all the sources shall be controlled regularly. 

39. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor 
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall 
submit monthly reports to Regional Office and Zonal Office regularly. 

40. Mining shall be carried out as per approved Mining plan. 

41. The Mining unit shall submit a compliance report on CFO conditions for every 6 months 
as on 01st January and 01st July of every year at Regional Office and Zonal Office. 

 

 

 

 

 

 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s. J. Lakshmana Rao (Laterite Mine),  
R.Sy.No. U.S.H.P (Un-Surveyed Hill Portion), 
Bhamidika (V), H/o Sarugudu Grampanchyat,  
Nathavaram (M), Visakhapatnam District. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.06.14 
16:46:30 +05'30'
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